
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

1,4 3 of 1999 
OA 1979 of 1997 

Present : Hon'ble Mr. S. Bisas, Administrativ_e Member 

Hon'ble Mr, Nityananda Prusty, Judicial Member 

Surojit Kurn' & Ors. 

—'IS- 

Eastern Railway 

For the Applicants : Mr. B. Mukherjee, Counsel 

For the R espondents : Ms. R. BaSU Counsel 

Date of Order : 02-122003 

ORDER 

NITYANAND/4 PRUSTY, JII 

This 11A has been filed by the applicants tb cancel 

and set aside the MA 471 of 1997 and isallow the applicants 

VVI 
in MA 471  of 1997to intervethe O.A. 1079 of 1997. But on 

verification of record it is found that the MA 471 of 1997 h1s 

already been disposed of by an order dated 24.9.1998 as being 

not maintainable. In that vLu of the order passed in MA 471 

of 1997, this 'lA 3 of 1999 has already beoome infructuous. Hence, 

it is disposed of having become infructuous. However, there shall 

beno order as to costs. 

Member (A) 
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